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ORDER

The Application was originally filed before the Company Law Board,
Southern Region, Chennai under Section 621A of the Companies Act, 1956 for
the purpose of compounding for violation of provisions of Section 192 of the
Companies Act, 1956 corresponding Section 117 of the Companies Act, 2013 and
it was numbered as C.A 110/621A/CB/2015. Consequent upon the establishment
of National Company Law Tribunal Bench at Bengaluru, the said case was
transferred to this Tribunal on abolition of Company Law Board, Southern

Region, Chennai Bench and re-numbered as T.P No. 141/2016.

When the matter is came up for passing order, the Applicants filed Memo
dated 12" January 2018 seeking permission to withdraw the Company
Application/Petition on the ground that, the Applicants will move with the Central
Government under section 460 (b) of the Companies At, 2013 for condonation of
delay in Filing Form MGT 14. The Applicants on that, ground wanted to
withdraw the Application No. T.P 141/16 filed for compounding under section
192 of the Companies Act, 1956. This Compounding Application was filed
before the Company Law Board, Southern Region, Chennai and it was
subsequently transferred to this Tribunal.

Even if permission is granted to withdraw the Compounding Application
the Tribunal has to inform to the Registrar of Companies, Karnataka, Bangalore
and Regional Director about withdrawal of Application.

In the result Memo is allowed, Application No. T.P 141/16 is dismissed as
withdrawn.

Registry is directed to intimate with copy of this order to the Registrar of

Companies, Karnataka, Bangalore and Regional Director about withdrawal of

Application. 4
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